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IN THE CENTRAL ADMINIéT?ATIVE TRIBUNAL

HYDERABAD B_ENCH

1. General Manager, :
South Central Railwayy |
Rail Nilgyam,
secunderabad.

2. Deputy Chief Mechanical
Fngineer, i
Carriage Repair Shop, !
Settipally, ;
Tirupathi '
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. Date: 21-10-1997
Between: -
G. Subramanyam % .. Applicant
A ND

A.P. -: : .. Respondents

counsel for the applicant, :Mr. K. Sudhakar Reddy

counsel for the respondents :Mr. C.V. Malla Reddy
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O.A, 196/95,

To

1, The general Manager, sC Rly
Railnilayam, Secunderabad,

2. The Deputy Chief Mechanical Engineer,
Tirupati, A,P,

3. One copy to Mr, K.8udhakar Reddy, Advocate, CAT Hyd.
4. One copy to Mr,C.V.Malla Reddy, SC for Rlys, Car.Hyd.
S+ One copy to HHRP.M.(A) CAT.Hyd,

7. One snare moner.
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